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No. of
wagons
1953 . . 781
1954 . .. 581
1055 . 1,053
(b) Of the above wagons tran-

shipped, the number of wagons loaded
with bananas, groundnutfs and cotton
were as under:—

1953 1954 1955
Banargs '
Groundnuts .. 12 12
Cotton 322 286 307

' PAPERS LAID ON THE TABLE

NOTIFICATION |
FOODGRAINS

TrRIPURA
CONTROL

PUBLISHING
(MOVEMENT)
ORDER, 1956

Tue DEPUTY MINISTER
FOOD axp AGRICULTURE
M. V. KrisHNAPPA): Sir, I beg to
lay on the Table, under sub-section
(6) of section 3 of the Essential Com-
modities Act, 1955, a copy of the
Ministry of Food and Agriculture
Notification S.R.O. No. 1018, dated the
2nd May, 1956, publishing the Tri-
pura Foodgrains (Movement) Con-
trol Order, 1956. [Placed in Library.
See No. S-182/56.]

FOR
(SHRI

Reporr oF DeLHI Recap TRANSPORT
AUTHORITY FOR 1953-54 AND 1954-55

Tue DEPUTY MINISTER For
HEALTH (Smrivatrt M. CHANDRA-
SEKHAR): Sir, on behalf of the De-
puty Minister for Railways and
Transport, I beg to lay on the Table
under sub-section (2) of section 40
of the Delhi Road Transport Autho-
rity Act, 1950, a copy of the Report of
the Delhi Road Transport Authority
for the years 1953-54 and 1954-55.
[Placed in Library. See No. S-187/56.]

ANNUAL ReporT oF InpIAN RED CROSS
Sociery For 1955

Tae DEPUTY MINISTER Fror
HEALTH (SariMATI M. CHANDRA-
sEKHAR) : I beg to lay on the Table a
copy of the Annual Report of the
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Indian Red Cross Society for the year
1955. [Placed in Library. See No.,
S-194/56.]

ELECTION TO THE INDIAN CENT-
RAL COCONUT COMMITTEE

Mgr. CHAIRMAN: Shri T. Bhas-
kara Rao being the only candidate
nominated for election to the Indian
Centra]l Coconut Committee, I declare
him to be duly elected to be a mem-
ber of the said Committee,

ELECTION TO THE INDIAN
CENTRAL OILSEEDS COMMITTEE

Mr. CHAIRMAN: Shri A. Balarami
Reddy being the only candidate nomi-
nated for election to the Indian Cent-
ral Oilseeds Committee, I declare him

to be duly elected to be a member of
the said Committee.

———

NOMINATIONS TO THE HOUSE
COMMITTEE

Me. CHAIRMAN: The following
Members are nominated to the House
Committee for the period 22nd May,
1956 to 21st May, 1957:—

1. Shri R. P. N. Sinha.

2. Shrimati K. Bharathi.

3. Dr. R. P. Dube.

4. Shrimati Savitry Devi Nigam
5. Shri Trilochan Dutta.

6. Shri N. C. Sekhar.

7. Shri Surendra Mahanty.

Shri R. P. N. Sinha will be the
Chairman of the Committee.

THE AGRICULTTJRAL PRODUCE

(DEVELOPMENT AND WARE-

HOUSING) CORPORATIONS BILL,
1956—continued

Mgr. CHAIRMAN: There are 15
speakers. The time allotted is five
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[(Mr, Chairman.]

hours. We have taken two hours and
ten minutes. It is necessary that the
Minister should reply to the First
Reading at 3-15 p.m. If everyone of
you wishes to speak for 15 or 20
minutes, you will have to sit through
lunch-hour.

Sgrt S. N. MAZUMDAR (West
Bengal): Yes, Sir, it is better.
Mgr. CHAIRMAN: All right. Any-

way, at 3-15 p.M., the Minister will

reply.

Surr KISHEN CHAND
bad): There are lots of
ments.

(Hydera-
amend-~

Mr. CHAIRMAN: That is why we
are giving an hour for that. All right.
Mr. Kishen Chand, please try to be
as brief as possible.

Surt KISHEN CHAND: Mr. Chair-
man, I was saying that storage facili-
ties should include cold storage also.
There are a large number of fruits
which can be stored and unless the
Minister makes suitable alterations imn
the Bill to include cold storage also,
the Bill will not be very effective, I
beg to draw the attention of the
hon. Minister to the definition or
agricultural products. Agricultural
products mean “foodstuffs, including
edible oil-seeds; cattle fodder; raw
cotton; raw jute; and vegetable oils.”
They do not include fruits. I think
that efforts are being made to in-
crease the production of fruits. There
should be provision for giving ware-
housing facilities, especially cold
storage facilities, for fruits. Then
there is no provision for nuts. There
is no provision in this definition for
all sorts of masalas and condiments
like pepper, ilayachi and so on. I
would request the hon. Minister not
to assume that all these things are
included under “foodstuffs”. Some-
how or other, foodstuffs are correlated
with cereals. Any type of cereal is
included in foodstuffs. In particular,
besides foodstuffs, it has been clearly
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stated that edible oil-seeds are in-
cluded in foodstuffs. By adding oil-
seeds to foodstuffs, the hon. Minister
has restricted the definition only to.
cereals. 1 think it is very essential’
that the amendment should be:
accepted by him in so far as they-
relate to fruits, masalas and nuts
and so many other things which are-
not included in the definition.

Sir, as I was saying, the number of’
agencies will be many. There will be-
some charges made by the ware-
housing societies for the storing of
the foodgrains. When the person who-
stores these things takes the receipt.
to his 'co-operative society, it will’
charge a high rate of interest, because:
it gets its money indirectly from the
Reserve Bank which loans it to the-
apex bank and the apex bank lends:
it to the district bank and the district
bank lends it to the society of which
the borrower is a member, so that
there are a large number of agen-
cies. The result will be that, even if’
he gets a credit facility at 7% per
cent. from the society and the ware-
housing society charges 14 per cent,
the total will be 9 per cent. As you
know, when joint stock banks ad-
vance money to persons on the secu-
rity of goods which are lodged in their
warehouses, they make an all-inclu--
sive charge including the interest
charges; they do not charge anything
for the storage purpose. Similarly. if
these warehousing societies were to.
give credit facilities direct to the:
person who is storing his goods in the
warehouses, T think that the rate will
be much lower and it would benefit
the person who is keeping the goods.

Then, in the matter of management,
I realise that the entire funds are:
provided by the Central Government
and as such, they have a right to see
that the management is vested in
suitable persons. But I should have:
thought that, when it is an integrated
whole and there are going to be State-
Warehousing Societies it would have
been much better if we had given
some representation to the State-
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Governments. At least in the nomi-
nation of persons to this Board, we
should consult the State Govern-
ments and take some representatives
from the State Warehousing Societies.
But the hon. Minister has not done
this. So, I feel that though the Bill is
very good, it has got certain defects
in so far as there are grave omis-
sions and large number of agencies
have been brought in.

I will have much greater oppor-
tunity of placing my points when the
amendments are moved and there-
fore, with these words, 1 support the
Bill.

Surt H. P. SAKSENA (Uttar Pra-
desh): Mr. Chairman, Sir, I give my
whole-hearted support to this Bill
which is the first of its kind and
which has been objected to by my
very great and hon. friend, Shri
Kishen Chand, according to his custo-
mary inclinations. Like a drain
inspector’s report, he must needs find
fault in that even when  there is
nothing to be complained against. But
that is his business, not mine.

I find that the capital of India which
ijs Delhi is being contracted and is
being given lesser significance and
importance by laying greater stress
on New Delhi. For the very life of
me, I do not understand the words on
page 2, clause 3: “With effect from
such date as the Central Government
may, by notification in the Official
Gazette, fix in this behalf, there chall
be established at New Delhi a Cor-
poration by the name of the National
Co-operative Development and Ware-
housing Board....” Why New Delhi?
Delhi sheuld be enough. We have got
a place known as Delhi. Delhi is the
capital of India; New Delhi is not the
capital of India. This word ‘New’ is
most unsuitable, redundant and in-

appropriate. And with all the em-
phasis at my command, I suggest
this.

Surr S. N. MAZUMDAR: Delhi

includes New Delhi.
/
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Sar1 H. P. SAKSENA: But in-
clusion does not help. I want the
specific name of the capital of India.
which is Delhi. Do you say that it is
New Delhi which is the capital of
India? The capital of India is Delhi,.
and therefore, it should be Delhi and
not New Delhi.

I am not going to leave out that-
bigger portion of Delhi known as:
Delhi itself. It is neither old nor new.
It is Delhi. A few miles distant from
this place. you see Delhi pulsating
with life. Here, of course, is a small
portion of Delhi, which is an area of
motor cars, Government House the:
Parliament Building etc. But real
Delhi—new Delhi and old Delhi
linked together—is in a place known
12 Noor as Delhi. Sir, I find that so

far as the selection of this
Board is concerned there is in
it no elective element whatsoever.
All persons are to be nominated..
I do not see where the import-
ance lies. Maybe that there is:
some hidden meaning in it, which I
have not been able to discover. Now,
Sir, there will be ten members re-
presenting the Central Government,
to be nominated by that Government.
in such manner as may be prescribed.
Where are these ten- members to:
come from? No light has been thrown
on that point. Where are they to
come from? Who will elect them?
If they are not to be elected, but they-
are only to be nominated, where are
they to be nominated from? Nothing
has been said with regard to that.
When I have said this, T still find that
this Bill has been prepared with.
imagination, and you know, Sir, that.
imagination and originality mean
practically the same thing. Unless
there is originality, there can be no
imagination. Imagination is original;
it cannot be borrowed; it cannot be
purchased in the market; no one can
lend you imagination. And with these:
attributes of imagination, I find that
the hon. Minister for Food and
Agriculture, a great successor to the"
great late-lamented Rafi Ahmad Kid-
wai, has done well in bringing for-
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[Shri H. P. Saksena.]

ward a measure, which will be of
immense use in saving our food pro-
duction and in stabilising the up-till-
now uncertain and unstable econo-
mic condition of the farmers and the
tillers of the land. With that back-
.ground, Sir. I find that this measure
has in itself hidden many good points
which will be of great assistance to
.the production of our foodgrains.

Sir, this reminds me of our ancient
‘system of warehousing these food-
grains. Not a house in this vast and
big country of India but had a ware-
house, big or small. Every housewife
knew how to hoard, protect and save
her foodgrains from insects, pesti-
lences, and all that. (Interruption.)
There used to be earthenwares for the
storing of foodgrains. Now, we will
be spending crores upon crores of
rupees on lime, mortar and cement,
and this and that., And this huge
sum of money could have been very
profitably used in the assistance of
our nation-building activities. I do
not deny this method of warehousing
the title of being a nation-building
activity, but still, in matters of prio-

rity I would not place this ware-
‘housing business at the top. There
are crying needs from other direc-

tions, and this thing, if it was to be
executed at all, should have waited

till more pressing needs were satis-
fied.

Sir, I am still doubtful whether
any device has been thought of to
save our foodgrains from the greatest
enemy of food stocks known as rats,
and that rats business is a very
dreadful business. My young friends
may not be knowing it, but these rats,
dead and alive, were a great cause of
terror and horror during the early
decade of the present century, as
well as during the last decade of the
last century when plague was raging
in our country. These rats, both dead
and alive, as I submitted, have been,
and are even today, a great terror,
and I do not know if these ware-
houses will be able to save our food-
grains from their inroads.

[RAJYA SABHA ] Warehousing) Corpora- 2698

tions Bill, 1956

Sir, reverting to the formation and
the personnel of the Board, I find
in sub-clause (4) of clause 3, on page
3, that “There shall be a Chairman
and a Vice-Chairman of the
Board——". Now, I do not know if
there will be any officials, or if there
will be non-officials, whether they
will be elected or nominated. But
then, whosoever they be, they should
have the confidence of the people and
of the persons who will be affected
by this measure, i.e., the producers of
foodgrains.

Now. in clause 4 (iii) it has been
stated that a person who is a salaried
official of the Board or a Warehousing
Corporation, will be disqualified from
being a member of the Board, which
by itself suggests that no salaried
officials of the Government will be on
the Board, which again raises the
dquestion as to who then will be
appointed as members, Chairman and
Vice-Chairman.

Sir, I now turn to page 5, and I refer
to sub-clause 9 (c¢) on page 5 where
the funds needed for the Corporation
are to be raised and collected. I
again find that the public are debarred
from subscribing to the funds of the
Corporation. A question was raised
by tmy hon. friend, Mr. Dasappa, the
other day, and to it a cursory reply
was given by the hon. Minister for
Food and Agriculture. But then I
submit that that reply was not satis-
factory. It was a sort of partial and
incomplete reply which did not go to
the root of the question. And T still
fail to see why those who want to
invest money should be debarred from
subseribing to the funds of the Cor-
poration. On the one hand, our com-
plaint is that money is not forth-
coming to be invested in nation~
building activities, in Five Year Plan
funds and so many other Govern-
mental measures, but then here there
is no reason why people should be
debarred. After all, a corporation,
whether it be under the supervision
of the Government or in the private
sector is a corporation and all rules
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relating to corporations should apply
to Government corporations also.

Now, I invite the attention of the
House to clause 11, sub-clause (a):

“a non-recurring grant of five
crores of rupees and a recurring
grant in each year of a sum of five
crores of rupees during the period
of five years from the commence-
ment of this Act”

will be given. I do not exactly
understand why this recurring grant
will be given each year to the States
also. Is it for administrative ex-
penditure or will it be for develop-
ment purposes? That is not made
clear. If it is for administrative
expenditure, the ‘amount is too big
and should not be allowed to stay
without a thorough justifi q&on by the
sponsor of the measure. "If it is for
development expenditure, then the
manner and method in which deve-
lopment is sought to be effected should
have been given. The States, in my
opinion, should be asked to find out
their own money for running the
State Corporations as well
development purposes, and it should
not be difficult; provided the Centre
gives them the necessary permission,
they may raise their own loans. The
Centre should not, in my humble opi-
nion, undertake the responsibility of
financing the States, because that will
entail an expenditure of hundreds of
crores of rupees, and it will in the
ultimate analysis bring additional
headache to the Central Government.
We should try to eliminate the head-
aches of the Central Government
rather than add to them.

I now invite the attention of the
House to clause 18, wherein it is pro-
posed that the Central Warehousing
Corporation should have an authorised
capital of Rs. 20 crores divided into
two hundred thousand shares of the
face value of one thousand rupees
each, of which one hundred thousand
shares of the total face value of ten
crores of rupees shall be issued in the
first instance, and the remaining
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shares may be issued, with the sanc-
tion of the Central Government from
time to time, as and when the Central
Warehousing Corporation may deem
fit. Here again, I find that there is
no mention of the masses, the people,
for whom all this is being arranged.
The doors are banged against them.
They cannot enter this citadel of
administrative management, in which
they have got every right to enter,
because it is for their use, for their
purposes, for the safeguarding of
their interests, that this measure is
going to be introduced and brought
into effect; and if the people invest
their money in this venture, they wil!
feel greater inclination and greater
desire to safeguard the interests of
that undertaking than if they are
kept away and aloof from that organi-
sation. This is my view, and in the
absence of any illuminating clause ir
the Bill, I do not think it is proper
to shut them out.

Then, a very interesting expression
has been used in clause 20, sub-clause
(2), on page 9:

“The directors in discharging their
functions under this Act shall act
on business principles.”

Very well and very good. I am
very glad that the directors of the
Government have also learnt the art
as well as the tricks of businessmen,
and when they are put in charge of
this Corporation, none should fear
hardship or loss in this Corporation.
And then, it says “having regard to
public interest.” I fail to understand
what this public interest means. I
have all the time felt that I am a
member of the public and my inte-
rests should represent the interests of
the public, but then sometimes I am
denied this right of representing the
public, and I am told that such and
such information cannot be disclosed
in the public interests. Similarly, if
it comes to “having regard to public
interest”, I fail to see why the public
is precluded from subscribing to the
funds of the Corporation, when the
whole thing is going to be done in the
public interest.
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I have given my views with regard
to this measure to the best of my
ability. 1 cannot close without letting
the House know about a little incident
which relates particularly to the
capacity, to the ingenuity, and the

2701

ability of the hon. the Food
and Agriculture  Minister, who
has been good enough to

place before us this Bill regarding the
development and warehousing of our
foodgrains. I am often reminded of
the word “imagination”. There was a
time some twenty five years back
when he and I were fellow prisoners
in one of the jails of Uttar Pradesh.
Both of us were quite mischievous.
It so happened that we fell out with
the jail authorities one fine day. The
Jailor as usual took us to task for it.

SurI S. N. MAZUMDAR: What has
this got to do with the Bill?

Sgrt H. P. SAKSENA: You will
come to know what relationship it has
got.

Mr. CHAIRMAN: He is trying to
make out that even then he had ima-
gination.

Sur1r H. P. SAKSENA: If you anti-
cipate me, Sir, I shall be doomed be-
cause my story will have lost most
of its charm if you give the House
the result. Anyway we were as usual
punished for it and were shut up in
solitary cells.

Surr S. N. MAZUMDAR: Many of us
were.

Surr H. P. SAKSENA: Then there is
a moral to be drawn from this. You
are very hasty. I have not taken
much time yet. The result was that
in a lightless, waterless, urinal-less,
bath-less and many-other-things-less
cell we were put in separately in each
cell. There were some 15 or 20 of us.
Nobody cared as to what was going
to happen to us during the night. We
passed the night in that manner. The
next morning—the morning that day
dawned at 10 o’clock. The Superin-
tendent of the Jail was perhaps in-
formed by the Jailor and he came to
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the prison house compound where
these solitary cells were situated. The
doors of those cells which were not
opened till then since early in the
morning to permit us to attend to the
calls of nature were opened ard the
Superintendent-—the Civil Surgeon of
the place—who was a very efficient
physician and a very amiable and a
good-~dispositioned man began to talk
to us and he expressed his regrets and
in the expression of his regrets he
happened to say, ‘I wish this thing
had not happened.” Now, I at once
cut in and said “If Mr. Superinten-
dent’s wishes were horses, even beg-
gars may ride upon them.” Now this
brought forth a roar of laughter from
all friends who had assembled round
the Superintendent and of whom the
hon. the Food and Agriculture Minis-
ter was the most prominent. Now,
his imagination which is, as I submit-
ted earlier very strongly, has not
taken leave of him even today and
whenever we meet he greets me with
the expression “if wishes were
horses”. I am reminded of that little
incident which happened 25 years back
and we have now agreed to be greet-
ing each other with “if wishes were
horses”.

Now, so far as this Bill is concerned,
I only wish that the scheme as pro-
pounded in this measure will succeed
and the rats will not spoil all the
arrangements that are going to be
made for the storage of foodgrains and
prove to be the enemy of mankind
just as they did in the early part of
the present century.

Mr. CHAIRMAN: The hon. Mem-
bers will have to be considerate to
other Members who follow. I have
15 names here and I don’t think it
will be pgssible for them to take more
than 12 minutes each and that limit
will be strictly enforced.

[Mr. DEputy CHAIRMAN in the Chair]

Surr J. S. BISHT (Uttar Pradesh):
Mr. Deputy Chairman, Sir, I commend
this Bill whole-heartedly. I suppose
since the 15th August 1947, this is the
first measure which is likely to affect
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directly the rural population of India
living as they do in the 500,000 vil-
lages of India. The main cause of the
poverty of the peasantry of this
country has been the fact that there
never has existed on behalf of the
State, any machinery to finance the
peasant whenever he needs it, espe-
cially at season time, seed time and at
other times. I think it was Professor
Theodore Morrison who made a very
good study of the agricultural econo-
my of India and who said that it was
amazing that in this country the
money-lender or the village money-
lender was excelling even Shylock in
the rate of interest he was charging
from the poor peasant. He has quoted
in his book instances where interest
has been as much as 500 per cent. The
usual thing was that once a man fell
into the grip of the money-lender, it
was utterly impossible for him to
shake himself free for at least three
generations. He would never be able
to get out and the usual trick was that
money was not advanced in full; and
whatever money it was, when the
time of the crop came, the peasant had
to sell his crop to the money-lender
at a rate which was at least 25 per
cent. cheaper than the market rates
and so on. In fact, the whole idea
was that he was a sort of sucker, who
lived entirely parasite-like on the til-
ler of the soil. The fact of the mat-
ler was that the zamindar never drew
one-tenth of the tribute that was ex-
torted from the poor peasantry by the
village  money-lender throughout

India. The Government in those days,
in order to put a stop to this usury,
brought in an Act in 1918 called the
Usurious Loans Act and even in that
Act, considering the time in which it
was passed, it laid down a rate of in-
terest not exceeding 18 per cent. to be
a fair rate on unsecured debts. That
merely shows how things were going
on in those days. The hon. Minister
comes from U.P. and knows that in the
thirties the Government had to pass a
series of Acts—the Agriculturists’ Re-
lief Act, the U.P. Debt Redemption
Act, 1940, etc. By these Acts the load
of the debts had to be scaled down to
a very considerable extent. Even so,
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difficulties remained. There was
none to finance the peasant or supply
him with proper seeds or to market his
produce when the time of harvest
came and it is to the credit of the Ru-
ral Credit Survey Committee that they
have found a method and organisation
of meeting this great demand in this
country. I am glad to note that the
Government has come out promptly
within a year of the publication of this
Report with this Bill which is wholly
in line with the recommendations that
have been made there. But I must
invite the attention of the hon. Minis-
ter to certain lacunae in it. For ins-
tance, there is a recommendation here
that each State should have a Central
land mortgage bank. It says:

“Land mortgage banks should
orient their operations to production;
i.e., they should give first priority
to applications for loans for im-
provement, reclamation and deve-
lopment of land, purchase of
agricultural machinery and equip-
ment and ofher productive purposes.
Along with this, non-productive
loans of low priority should be
discouraged. Applications for loans
for amounts above a specified figure
should not be entertained unless
the loan is for agricultural develop-
ment. Special efforts should be
made to popularise production
loans.”

I don’t know whether it is the idea
of Government that these co-operative
societies will perform the functions of
the land mortgage banks. I don’t
think they can do that. Advantage
should have been taken in this Bill
for providing for these land mortgage
banks and I hope the hon. Minister
will clarify the position in this res-
pect as to the attitude of the Govern-
ment and whether a separate Bill will
be brought in shortly in order to pro-
vide these land mortgage banks as re-
commended by the Rural Credit Sur-
vey Committee because that seems to
be a very necessary part of the whole
scheme.

Then there is another point to which

I wish to draw the special attention of
the hon. Minister. He was pleased to



Agricultural Produce
(Development and

[Shri J. S. Bisht.]

remark, for instance, that the Govern-
ment were in favour of encouraging
co-operative farming in this country
and he said that although it had not
met with much success, still they
would proceed with it. I would draw
the attention of the hon. Minister and
of the House to the speech recently
delivered and reported in the papers,
of Choudhari Charan Singh who is the
Minister for Land Revenue in Uttar
Pradesh and I attach some importance
to his speech because he is one of the
capable and efficient Ministers who
understands his subject very well
He has said that he is not in favour
of this co-operative farming and he
gives his reasons for it. Firstly, he
says that the outturn will not be as
good as is expected. Secondly, that
it will create unemployment.

Tue MINISTER ror FOOD anD
AGRICULTURE (Surr A. P. JaiN):
Why?

Sgrr J. S. BISHT: I do not know,
but that speech has been reported in
the papers and he says that it will
create unemployment and so he was
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not in favour of encouraging co-ope- |

rative farming. That is a point, Sir,
which has to be examined and I do
think the hon. Minister can make en-
quiries from the U.P. Minister as to
what are his reasons and why he
thinks that it will not be a success.
If there is any doubt or some mis-
understanding, that should be remov-
ed. After all, when a very important
Minister in a State holds that view,
it cannot be smooth sailing for the
Government in that line and it would
be much better to overcome that ob-
jection and if there is some misunder-
standing it can be cleared up so that
the chief State in India could give a
lead in this matter.

The second point which I wish to
bring to the notice of the House is
this. The hon. Minister was pleased to
remark that he was sending a team of
efficers to China to study this co-
operative farming with a view to
its......

Surt A. P. JAIN: 1 did not say
“official team”; I only said “a team”.
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Sgrr J. S. BISHT: I do not know
what co-operative farming in China
is like. But what I feel is that even
if the team gives us a very good re-
port, we shall find it very difficult to
implement it, because we have to
function here in a free democratic
society whereas there they function
in a totalitarian regime. I do not
know what actually they mean by
these terms “democracy”, “co-ope-
rative farming” and all that, because
“democracy” means something in one
sphere and quite another thing in an-
other sphere. So far as co-operative
farming is concerned, if we go by the
assessment of independent people who
go there and come, we feel that co-
operative farming is really collective
farming enforced in the same manner
as collective farming was enforced
by Marshal Stalin in Russia about
which Sir Winston Churchill has writ-
ten in his book that Stalin himself ad-
mitted that it was a bigger job than
even the prosecution of the Second
World War, because the whole pea-
santry was up in arms against him.

Sir, these are the pitfalls which we
have to guard against in this matter.
I would suggest that if he is send-
ing a team to China, he might as well
consider sending another team to the
free democratic couniries where the
co-operative movement has been suc-
cessfully carried on for some time.
One such outstanding country is Den-
mark where agricultural produces,
dairy products etc. have been develop-
ed and the work has been an immense
success and has brought prosperity to
the peasaniry there. So, we must

‘study how this was organised, what

methods were used so as to achieve
these results in our own country. Ire-
land is another country where for a
very long time they have been work-
ing on these lines. Other countries
are Norway and Sweden where this
has been very successful. So, it would
be quite advisable and in fact, safer,
to send a team there also so that these
two teams could compare notes and
then find out what is the most suitable
thing for us in the special conditions
obtaining in our country, and see how
far we can carry our peasantry with
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us a peasantry which is immensely
conservative in its outlook. Peasantry
all over the world is conservative of
course. But in our country we do
not use any sort of force, nor is it
the intention to use any force in this
matter. We want to get their fullest
help and co-operation. Therefore, I
think the example of these free demo-
cracies would be much more welcome.

(Time bell rings.)

Lastly, Sir, I would like to invite
the attention of the House and of the
hon. Minister to this particular para-
graph of this Report of the Rural Cre-
dit Survey Committee. It says:

“Again, India has set before itself
the ideal of a Cooperative Common-
wealth. There can be no common-
wealth without wealth for the com-
mon man. The common man of
India today, as well as of tomorrow
and of the day after, belongs to
rural India. Predominantly he re-
sides in rural India. Even where
a lop-sided economy has in appre-
ciable number drawn him to the
big cities and enlisted him in the
ranks of industrial labour, his heart
and his interests continue to be in
rural India. The only plan that can
restore vitality to the rural econo-
my and, on that vitality, build up
the future prosperity of the common
man is one which, as the first condi-
tion, imparts strength to both agri-
cultural and rural industry.”

Sir, I hope the hon. Minister will
carry out this programme in the real
spirit so that our five lakh villages may
be able to throw off their poverty
which has been their hallmark for
generations in the past, so that they
may grow better food, use better seeds,
keep better implements and have good
processing and good marketing for
their goods in the most favourable
manner and so that they may for ever
shake off the tentacles of the village
Shylocks.

SHRIMATI PUSHPALATA DAS
(Assam): WMr. Deputy Chairman, I
would also like to join my voice in
paying compliments to the hen.
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bringing forward this

the Minister
culture for

Bill before the House. I would
also congratulate him for having
taken courage in both hands and
bringing  forward this measure,

especially when the background in
which he had to work on this Bill was
not very encouraging. I say this be-
cause for the last 60 years, our expe-
rience has been that this movement
has failed for so many reasons. In
spite of that, the Government are
determined and we have seen it that
the Planning Commission also are
determined to wipe away poverty
from the villages and to help the
farmers to rise from their backward-
ness. Therefore, with a lot of fore-
sight, he has come forward with this
Bill. The moment the State Bank
was nationalised, we have been
hoping that the farmers would be
getting the necessary help from the
Central Government as well as from
the States.

Coming now to this Bill, let us exa-
mine why this movement has failed
for the last 60 years. What has been
the past experience? What have been
the defects for which this scheme was
not able to fulfil the aspirations of the
nation? Everyone will say that the
persons who were selected to carry
out this job—most of them officers—
were not of the right type, that they
did not have the right persons for the
right job. Of course, I do not blame
all the officers who were on the job.
Of course, some hon. friends criticised
the composition of the Board and said
that there were more officials than
non-of